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JUSTICE DILIP GUPTA 

           This Appeal is directed against the order dated July 31, 

2014 passed by the Commissioner of Customs (Import), by 

which the suspension of the Customs Broker License of the 

Appellant was continued.  

2.      It has been pointed out by learned Counsel for the 

Appellant that subsequently the Customs Broker License of the 

Appellant was revoked by order dated August 13, 2016 passed 

by the Commissioner but this order was set aside in a writ 
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petition filed by the Appellant before the Mumbai High Court by 

judgment and order dated November 28, 2019.  

3.       The submission, therefore, that has been advanced by 

the learned Counsel is that this Appeal has been rendered 

infructuous. 

4.     Shri L. Nandkumar, learned Authorized Representative of 

the Department has no objection.  

5.      The appeal, therefore, stands dismissed as having been 

rendered infructuous.      

(Order dictated and pronounced in the open court) 
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